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Judgement

1. This Writ petition is filed for issuing a Writ of Certiorarified Mandamus, to call
for the records relating to the impugned order passed by the

second respondent by his proceedings in Na.Ka.No. 49/Se.Mu.Aa/U.Ka.K/
Cherai/2017, dated 15.07.2017, and quash the same as illegal and

consequently direct the third respondent to give adequate police protection and
also providing sound service permission during ""Aadi Kodai Vizha

function on 24.07.2017 and 25.07.2017 up to 09.00 a.m to 01.00 a.m.(next
day), in ""Arulmighu Moopidathi Amman Thirukoil"" situated at

Pillaikulam, Cheranmahadevi Taluk, Tirunelveli District.

2. Heard the learned counsel appearing for the petitioner and the learned Special
Government Pleader appearing for the respondents.

3. The learned counsel for the petitioner submitted that the villagers jointly
decided to conduct ""Aadi Kodai Vizha"" on 24.07.2017 and

25.07.2017 in ""Arulmighu Moopidathi Amman Thirukoil"" situated at Pillaikulam,
Cheranmahadevi Taluk, Tirunelveli District. He further submitted

that in this connection, a representation was given to the third respondent on
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12.07.2017, with a request to grant permission and protection to

conduct the festival on the above said date. However, the second respondent has
passed an impugned order in Na.Ka.No.49/

Se.Mu.Aa/U.Ka.K/Cherai/2017, dated 15.07.2017. Challenging the same, the
petitioner is before this Court with this Writ Petition.

4. Though the second respondent has granted permission for conducting ""Aadi
Kodai Vizha"" festival, the petitioner is aggrieved by the condition by

which the petitioner and the villagers have been directed not to use the loud
speakers beyond 10.00 p.m on the date of the festival.

5. The learned counsel for the petitioner submitted that the festival is conducted
in the village and there will not be any objection for using the loud

speakers on the date of ""Kodai Vizha"" up to 2.00 a.m.

6. Considering the limited scope of the prayer in the Writ petition, this Writ
petition is disposed of with a direction that the petitioner shall abide by

all the conditions imposed in the impugned order passed by the second
respondent, dated 15.07.2017. The condition regarding usage of loud

speakers beyond 10.00 p.m., is modified so as to enable the petitioner to use the
Mike Sets and loud speakers up to 01.00 a.m., on the dates of

event. No costs.
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